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1/16,10,.96

Counsel for the applicant : Shri N.P.Sinha.

ST~ HeardShri N. Pﬁ;gigha, 1earned counsel for

e
li

the applicant on the question ofa admission,

2. "~ I have gone through the annexure-a/11 of

the application, It is found that the irregular nostirk
of the applicant, Hindi Typdst, Divisional Offlce Ch.
work as S.B.P .A., Chapra H.0. was going to be enaui ed
and explanation has been called from the authority
appointed him in the said post,

3. In view of the aforesaid circumstances,
amr not inclined to admit the case for hearingJ)sik b [mm»f

Qxb?éb Issue notices to reSnondentS:¥EE:§§Qﬂg¢§uSe
as .__yto why the application should not be admitted for
hearing, Respondents shall file their reply within 21 days
from now. Requisites to be filed within a week.

8. - Learned counsel for the applicant also prays
for interim stay. But, in the facts and circumstances of
the case, I am not inclined to grant interim stay. So, the
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C.A.: 498/96

prayer of interim stay is also rejected, an
6¢ List on 13.11.1996 Oﬁ the Westion Of

admission. V

SKJ | | | (D. Purkay3stha)
: . : : Member(J) -

 2./ 13;11.96. ~Shri I.D. Prasad, the counsel for the applicant.

ShriSR;K. Choubey, the counsel for the regondents.
' The learned counsel for the regp ondents prays

’Fof two weeks tlme for filing U/S Time is allowed.
List it on 28.11.96 for héarino on admissionf
W

/ces/ - - (V.N. Mehrotra)
' " Vice-chiairman

3728.11.96 . sShri N.P.Sinha, learned counsel for the applicant,

Shri R.K.Choubey, learned counsel for the respondents.

Learned counsel for the annlicant prays for

early hedring of the case since the nrayer for interim
- relief i SOught for in this case and the same was rejected
| by this Court. The learned Sr, Standnng Counsel for the
respondents prays for time to file counter, uon51dered
dnd three weeks tlme is al]owed to file counter,

"List on 24.12'.1996 for admission.

' 1 o (D.purkayastha)
SKI * S Mermber (J)

i ;*-Jd.’ LV
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4./24.12,96. The learned counsel for the applicant states

that he hés moved én‘application for amendment ana
for that 21,1.97 has been fixed, Let this 0A be also

fixed on 21.1.97 for admission alongwith MA 286,96 .

. (,S*;)J,Mﬂ«ﬂ”f// \JT& NE
/Ca3s/ . (XD, saha) (V.N., Mehrotra)

Member (A) vice-chairman

5./ 21,1,97. List it on 28

.2.97 for hearing or admission.

AW

vt
AT 5T . i 3 -
/u.l_'jk)/ N :

(Vuti - Mehrotra)

Vicez-=chairman

6./ 28.2.97. On the: request made on behalf of the learned

couhsel for the respondents, four weeks time is allowed

for filing reply. Rejoinder, if any, may be F;led

within two weeks thereafter. List it on 29.4.?7 for

6
direction,

\UWQ\ Q\A//

(V.N. Mehrotra)

' Vice~¢hairman
'Shri N.P. Sinha, the counsel for ths applicant,

None for the respondents.

| /cBs/
. I ‘7./ 29 04 3 97 .

b
¥
-é

Shri J.N« Pandey, the learned Sr. Standing Counsel
states that Shri S.C. Dubey, the Addl. ‘Standing Counsel

shall be filing W/S in this case. Some more time may be

allowed. Allowed thres weeks for the same. R9301nder may

be filed within two weeks thereafter. List it on

,r

14 7.87 for dlrectlon with the name of Shri s.C. Dubey,

as the counsel for the rsspondents,

' IV a
Bs/ (K« Muthd/Kumar)

(V.N. Mehrotra)
Member (A) _ Vice-chairmaq_
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0.48: 498/96 PV
8/14 .07.97 W/s not filed so far. Four weeks !hrther stime
is allowed for the same. Rejoinder may be tiled within two
weeks thereafter, -
| List for direction on 01.,09.1997, \MQ '
(¥ .N.Mehro tra)
S M : '
KJ Vice-Chairman
2/01.09.97 w/s has not been filed so far. Four weeks
further time is allowed for the same. Rejoinder may J
be filed within two weeks thcreaftér. Llsivgir dlrection;
-}
on 04,11,1997, . _ A\ '
. T h Y. o
(V.N.Mehgétra)/ |
KT . Viee- Chalrman: ud
104/ 4.11.97. Shrl J.N. Pandey, Sr. Standing Counsel for the

A sees/

- respondents prays for and is allowed one week further -

time to file W/S. Rejoinder may be filed withim tbo weeks
‘thereafter. List it on 9.1.98 for direction. -
* : s ‘ L . . ‘
. (V.N., Mehrotra)
Uica-chaif@an
a
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U.4,N0,498/96

h‘ 1+/09,01,98 W/s not filed so far. Four weeks further time
is allowed for the same. 2ejoinder,if any, may be filea

within two weeks thereafter.

List for cirection on 17,03,1998 before DB,

sMehrotra)
= < | ' Vice-Chairmman
j & T o _
12./ 17.3.98. " list it on 27.4.98 for directi on before the DB.
H"’C@’% T
! /ces/ - (L.R.K. rasad)

y Member (A)

° b
- PN 3

2/é7.4.1998:_a2 - - Shri I,D,Prasad, counsel for the applic nt
’ Shr1 J, N, Pandey, Sr, Standing Crunsel for the
‘ responients,

v . o . X N

L T .. At the request of the learned counsel 1or

o o the respﬁnaents, two. weeks tlme 15 alloved, List the

M.A. on ?9 6.1998 for hearlng alongwith O.A, 498 of 1996,

{
e,

. . . M. . )

_ ( G Neresimham ) ST ( L.R,k.Prasad )
MES, - Member (J) Member (A)

/

'1 3./ 27.8.98., Shri I.D. Prasad, the counsel for the applicant.
Shri J.N. Pandey, Sr. Standing Counsel for the
‘respondents. ‘

Shri’J.N. Féndey3j£he learned Sr. Standing Counsel
prays for and is alloued Four ueeks further time to file

u/s. R9301nder may be. filed ulthln three weeks thareafter.

y : _ List it on 24.11.98 for direction., - - co E \\
| N7
I - v :
T e A
/ces/ (L.R.K. Prasad) ’ (V.N. Mehrotra)
Member (A) ' 'Vica~chairm§h\\\4
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4/24.11, 1998 . . .Shri I.D.Prasad, .counsel for the applicant.
' Four weeks further time is allowed to
£ile W/s, Rejoinder, if any, may be filed within

, a week thereafter, List it for direction on 5, 2.1999,

Hﬂ/@,;;/

( Lakshman Jha ) ( L.R.KPrasad )
MES, ' Member (J) Member (A)
, -
5/5.2,1999 : Shri I,D, Prasad, counsel forthe appliCant.

Heard the learned counsel for the appllcént.
: Notices were issued to the respondents in Oct ober,
1996, However, in spite of so ‘many opportunities

given, the respondents have not filed their W/s,

Four weeks further time is allowed, as a last chance,
for £1ling the W/s, Two weeks for rejoinder, if any,

If the W/s is not filed by then, the matter may be
posted for hearing ex-parte. List it for direction

on 29.4.1999, - <
gég )Sim, ' FJ’K@E 2

( Lakshmal Jha ) _ . { L.R.K,Prasad )
MBS, . Member (J) . - Menber- (A) -

+

6/29.4/1999 : For want of.time, 1list it for direction

12,5.1999,
) ,on 12,5.19 Pe. é o
, < I Y S.Narayan )
MES . Member ' (A) o Vice-Chairman
NlS 67‘1»&0/ 7./ 12.5.99. Since pleadings in the case ars complete,
on 0 < Sg

et it be listed on 10.8.99‘For hearing. .

7

~ | /cBs/ (L <HMINGL (S. NARAYAN)

MEMBER (A) - VICE=CHAIRMAN
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8./ 10.8.99. !
v b
; For want of time, list it on 7.10.99 for hearing.
: : . )
} /ces/ \| (b. HMINGTTIANA) L (s. NARAYEN)
| MEMBER (A) | VICE=-CHAIRMAN
i

9/07.10,99

0 24,11,19989, ),w :

(s.Narayan) |
Vice-~Chaimmar

|
For want of time, the hearing is adjoulned
.

i . v g K
o SKI Member (a)

o 10
ol 24.11.99

| CM List on 4.1.2000 for hearing.
|

i . {5.Narayan) :

Vice-Chairman !
i1{4.1.zooo Shri I.D,Prasad, counsel for the applicant.
") . i
) | . .

P | List it for hearing on 1,2.2000. |

i; , : { Lakshffian Jha ) ( L.R.k,Prasad ) . )i

.- MES, Memker (J) - Member (A)

! ;
Do i
- ]
| '
| 1?
: | t
B
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12/1.2 2 000 Shri N, P.sinha, counsel for the applicant, : ’
| _List it for hearing on 27. 3, 2000, o
. ) / . ~ ‘ r’[
; .o uf@’f/_/——» b
o ( Lakshma n Jha ) * { LeRek, Prasad ) |
MIS, Memker (J) Member (a)
\ i
| |
x3; i _ 5
1#/27.3.2009 KXBMSKXE  As DB is not available, list it for
! hearmg on 4.5, 2000 . v D
B L |
1 a
AKT (L.JHA) i
1 - MEMBER(J ) |
I . 4./ 4.5.2000, | |
[ On the request, let it be listed on 10,7.2000 ‘
i for hearing,
h . i S
o
N ) {‘ .
* v i
Jees/ f(L. BMINGLT ANA) (L. 2HA) ‘ ,.
I MEMBER (A) MEMBER (3) { :
i : o R
" l o ,‘1 L
' 14/;0.7.2000 Shri I.D, Prasad, the counsel for applicant F
o None for the respondents |
1 - &s D.B. of Court No.I is not avallablei
list it for earing on ?J .8.2000. ]
;i o
' 4 SKS L. Hmingliana)/M(A) (L. Jha)/M(3)- |
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7.8.2000"
CHM

16./ 12.9.2000,

/ces/ L. HWINGLIANA) o (S. NARAYAN)
{
MEMBER (A)- VICE-CHAIRMAN
17./ 14.11.2000,

in bar today on sad demise of an advocate, Shri 3.

‘ For want of time, hearing is adjourned to
14.11.2000,

£ s

0.A.498/96

List it for hearing on 12.9.2000.

" (s.-Narayan)
_V Co

Nohe for the partiss on account of resalution

Mukharjee. The case is adjourned to 9.1.2001 for|hearing.

f/cas/ (L.R.K.

18./ 1.12.2000.

PR 45 AD) /M A) | S (S« NARAYAN)/v.C.

Shri N.P. Sinha, the counsel. for the applicant.
The learned counsel for the applicant prays

on instructions for withdrawl of the 0OA as well as

~ MA. The prayer is allowdd. This OA together with

MA is

dismissed as withdrauwn.

/ceS/  (L.R.K. PRASAD)/M(A) | (5. NaRAY AN)/V .C .




